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_The learned counsel for the appli-
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complete the de nc~vci fenquiry within a
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1 BEFORE THE CENTRAL ADMINMISTRATIVE TRIBUNAL
| GUWAHATI BENCH

Oebic NOw o wnnoooaf 2634

Ghri PR gmanandd Nath

nenanee Ppplicant.

Union of India & ors.

aenasnsss Respondents.

The applicant  who was  holding  the post 3 f

fsgistant Post Master General was charge sheeted vide memo

Ll ol #

Qat@d 22.2.92 pertaining to & falise and fabricated charge
stéted ter be occurred from the period from 1.5%.91  to
RE;IEn?iH Pursuant to  the said memorandum of  charges &
regulér departmental proceeding was initiated by appointing

10 and PO. After the completion of the proceeding 10

éubmitted ites  report dated 12.5.83 without supplying the

same to  the applicant exonerating him  from the charges.

During the currency of the proceeding i.e. on 29.2.84  the

applicant on attaining the age of superannuation was retired
‘ -

from his service. MHowever as per the procedure without there
‘beimg any sanction from the higher authority the respondents

continued to proceed with the departmental proceeding and

subsequent issued the impugned order dated "iﬁtlﬁfﬁﬁ

i -~ .- ——— e == ms X

remanding ‘back the matter to I0 for further enguiry. The
. ) . - : o N - &
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applicant being aggrieved by the aforesaid action/inaction

on the part of the respondents have come under the
}protective hands of thig Hon'ble Court seeking an urgent and

immediate relief as the respondents in the name of the

aforezaid departmental proceeding withheld his pensionery

dues. Inspite of repeated requests the respondents are yet

to release hig pensionery dues.

Ko Ree B

16



\ Vs

CevWS\Paramana

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

(An application under section 19 of the Central
Administrative Tribunal Act.l1985)

D NOe wonssossnnsos 0f 2064

BETWEEN

Sri Pruemananda Nath
8/c Late Pitambar Ch. Nath,
Resident of Vivebkanandas Road,

‘Gilchar, Assam.

sonnwancennsanwens Opplicant.

1. The Unian of Indis.

Represented by Secretary to the
Govi. of India.

Ministry of Communication,
Deptt. of Posts, Dak Bhawan,
New Delhi-11¢68a]

T 2. The Chief Post-Master General

Deptt. of Posits
Assam Circle, Meghdoot Bhawan,
Guwahati-781881 .

He The Director,

Postal Service, Ambala,

{Engquiry Officer)

Office of the Chief Post Master General,
Haryana Circle, Ambala-133@E1.

"4, The Assistant Director General (Vigilance)

Deptt. of Posts, Dak Bhawan,
New Delhi-116&88]1.

ewswsansans: Respondents.

DETAILS OF THE APPLICATION

1. THE PARTICULARS AGAINST WHICH THIS APPLICATION IS5 MADE:

This application has been made against the arder
issued by the Assistant Director General (Vigilance) dated

18.168.84 by which the proceeding initiated against the



applicant has been re—gpened by remitting the case to  the
Frguiry officer. The applicant through this application also

challenges the very initiation of the departmental

Cproceeding under Rule 14 of the COS(COAY Rules 1968 against

him after a delay of about 11 years that too at the feg end
of his service career only with a sole purpose to harass him
without any basis.
2o LIMITATION:

The applicants declares that the instant
application has been filed within the limitation period
prescribed under section 21 of the Central Administrative

Tribunal Ack.1985.

e JURISDICTIONS

The applicants further declares that the subject
matter of the case is within the Jjurisdiction of the

Ocdministrative Tribumal.

4. FACTS OF THE CABE:

4.1 That the applicant who was holding the pmﬁ@ o f
Aesistant Post Master General was charge sheeted vide memo
dated 27.2.¢2 pertaining to a false and fabricated charge
stated to be occurred from the period from 1.5.91  to

w40 91, Pursuant to the said memorandum of charges &

regular departmental proceetding was initiated by appointing
10 and PO. After the completion of the proceeding IO
submitted its report dated 12.5%.6873 without supplying  the
czame to the applicant exonerating Rim from the charges.

} i i - ; =3 g
During the currency of the proceeding 1.€. ON 29,2684 the

3



‘applicant on attaining the age of superannuation was retired

from his service. However as per the procedure without there

heing any sanction from the higher auwthority the respondents

reontinued  to proceed with the departmental proceeding and

aubseguent issued the impugned order tated 18.1¢.44
remanding back  the matter to IO for further enguiry. The
gpplicant  being aggrieved by the aforesaid aoction/inaction

o the part of the respondents have come under the

‘protective hands of this Hon'ble Court seeking an urgent and

Cimmediate relief as  the respondents in the name of the

aforesaid departmental proceeding withheld his pensionery

dues. Inspite of repeated reguests the respondents are yet

to release his pensionery dues.

4.3, That the applicant is & citizen of India and as
Cauch he is  entitled to all the rights, privileges and

protection  as guaranteesd by the Constitution of Indiz and

laws framed thereuander.

3 That the applicant while was working as Assistant

PR

Master General under Respondent No.2 was issued with &

memorandum of charges vide memo No.26~-6/94 Vig. dated

o0 R B8R enclosing the statement of article of charges and

A

imputation of misconduct or mishbehaviour as well as list of

documents and witnesses. The allegation made in  the said

memorandum of charges basically relating to passing of two

pumbers of bills amounting to Rs.28,388 in different dates

during the period from 1.5.91 to 23.12.91.

A copy of the said memorandum af
charges dated 2R2.2.82 is annexed

herewith and marked as fArnexure—1.

(ed



4.4, That the applicant immediately on receipt of the

saicd charge sheet, submitted a written representation dated

L 7.85.6%  indicating  the factual aspect of the matter and

through his said representation he denied the charge made in
the memo dated 22.2.82. It is pertinent to mention here that
in the said representation the applicant while highlighting
the factual aspect of the matter also pointed out his
achievements during his service btenure.

A copy of the said representation

dated 7.3.8% i armnexed herewith and

marked as Annexure—2,

4.5, That the disciplinary authority however without
taking into consideration the representation filed by the
applicant, took a decision to proceed with the matter and to

that effect the Respondent No.3 appointed I0 and PO wvide

L)

orders deted 12.8.682 ancd 12.8.682.
Copies of the orders dated 12.8.42
and 12.8.82 are annexed herewith and
manrked =323 Anmexure—3 and 4

respectively.

Hatsa That the respondents although took a decision  to
procesd departmentally against the appointing I0 and PO, but

the said authority took a long time to start the proceeding.

The applicant who at the relevant point of time was at the

verge of retirement kept of apprising the authority for

finalising the proceeding and  finally the Crespondents

started the daily hearing on 31.1.83. 1t is noteworthy to

mention here that prior to that, vide notice dated 11.11.82

the applicant was asked to nominate Defence Assistant and he

4
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was also given the intimation regarding daily hearing of the
said proceeding. Accordingly the applicant vide his letter
dated 26.11.82 nominated one Sri S.Das, Superintendent of

Post Offices, Jorhat as his Defence Assistant.

The applicant oraves leave of this Hor'ble
Tribunzl to produce the notice dated 11.11.82, his letter
dated 26&.11.82 and the order sheets dated 31.1.83 at  the

time of hearing "of this case.

4,7, That the applicant begs to state that as per the

scheduled date of hearing i.e. 31.1.83 the respondents have

covered substantial part of the proceesding by examining &ame
ef the witnesses except SW-4 and SW-8 who were not vpreaaﬁt,
“The I0 as per the procedure prescribed under the CCSCCA)
rRulag 1965  dssued notices to BW-4  and SW-8  for  their

Cappearance  fixing another dated on 14.2.63. As per the

affice records notices have been duly received by said &SW-4

and SW-8 prior to 14.2.83 but surprisingly enough, on

14.2.8% both of them were not present and both of them did
‘not  inform  the I0 regarding their inability to remain

‘present on  the day. However the I0 for ends of Jjustice

adjourned the hearing i1l 15.2.#83. On 15.2.43 also both

BW-4 and SW-8 did not appear and hearing took place and the

I0 examined the applicant.
Copies of the order sheets dated
14.2.85 and 13,2.43 are annexed
herewith and marked as  Annexure-d

and & respectively.

ot
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4.8. That the applicant after such closure of the
enquiry kept on waiting for the enguiry report but same Was
never supplied to him as required under the CCHCCA) Rule
196%, The applicant requested the concerned authorities to

furnish him the enquiry report and to finalise the

proceeding before his retirement {(29.2.44) but same yielded

ne result in positive. It is noteworthy to mention here that
the concern authority acceding to request made by the
applicant wrote numbers of DO letters reguesting early
finalisation of the departmental proceeding initiated
against him  bBut nothing came out positive. Gimilarly the
Chief Post Master General as well zs Assistant Post Master
Gemeral also pursuing the matter of the applicant for its
garly disposal in view of his retirement but same yiglded no
result in positive. Even the enquiry officer did ot furnish
fhim  the enquiry report dated 12.%.#3 wherein it has

categorically mentioned that the charge leveled against the

applicant could not he proved.

The applicant craves leave of this Hon 'ble

Tribunal for a direction towards the respondents to produce

all the aforesaid DO letters at the time of hearing of this
CESE.
4.%9. That as stated above on mg o @4 the applicant  on

attaining the age of superannuation as retired from his

seprvice. However, due to the pendency of the aforesaid

departmental proceeding he is yet to receive his pensionery

dues. The applicant requested the authority concern for

settlement of his pensionery dues hut in return the =aid

authorities have shown their inability to dp  so due  to



pendency of the said proceeding. Since the repart of the 10

cwes in favour of the spplicant although not  communicated,

cthe disciplinary authority ought to have dropped the charges

but with some ulterior motive the said authority issued the

impugned order dated 18.16.84 by which while indicating the

renguiry  report  the disciplinary authority while invoking

"Rule 131 remitted back the matbter to the I0 for further

engquiry directing him to record the evidences of 5W-4 and

CEW-B8 who remained absent even after repeated notices from

the I0.
A copy of the said impugned order
dated - 18.18.84 iz annexed herewith
and marked as Annexure~7,

4., 1¢. That the applicant begs to state that the

plain reading of the charge leveled against him clearly

'indimate% the malafide intention on  the part of the

respondents  to Marass him. Apparently the alleged incident

" reflexed the periacd of 1991 and the charge sheet was issued
fin the vear 28032, Apart from that it reveals from the daily

Corder sheet more particularly the order sheet dated 15.,7.83

that the applicant at the relevant point of time was

availing casual leave which was duly sanctioned and as  such

it van ezasily be presumed that he was no way connected with

the alleged charge. On this score alone the proceeding

indtiated against the applicant is required to be =zet aside

including the impugned order dated 18.18.64.

4.11 That the applicant begs to state that during the

currency of the proceeding he participated in  the said

Cproceeding  and at no point of time there has been delay in



the said proceeding on his account. Although notices were
issued to  SW-4 and SW-8 di.e. Bri H.S.Tutijs, Dy - DEQD
(retired) and Sri T.Thangzalian, Inspector CRI, they did not
appear  on the ccheduled dates and as such the 10 rightly
concluded the proceeding after exhausting all the possible
merns enforcing their attendance. However in  the impugned

order dated 18.18.84 the disciplinary authority macle &

remark that adeguate steps have not been taken enforcing the

attendance of said SW-4 and SW-8. It is noteworthy to

mertion here that at the time of considering the evidence by
10 the reports of SW-4 and 5W-8 have beern taken into
consideration and as such the comments made in the impugned
order dated 18.18.84 is not at all sustainable and liable to

be et aside and quashed.

4;1£u That the applicants begs to state that the
respondents  have acted in clear viglation of the Rules
contained in the CCS(CCAY Rules 19460 in not supplying the
enguiry report. The respondents even at the time of issuance
of the impugned order dated 18.16.684 never supplied him  the
copy of the enguiry report dated 12.5.83 which has caused
sprious prejudice to the defence of the applicant and same
ie in direct viclation of the settled proposition of the law
laid down by the Hon'ble Apex Court in number of cases. On
this score alone the impugned order dated 18.16.64 as well

as the proceeding is notb at all sustainable and lisble to be

set zsside and gquashed.

4,13, That the spplicant begs to state that as per

the settled proposition of law, after the retirement of the

applicant the respondents  ought to have taken e



sanction/approval  for continuation of the said proceeding
i . . . s .

which was in fact closed in favour of the applicant after
D submission of the enguiry report dated 12.05.83. However in

the instant casme no such sanction hasg been intimated to  the

applicant. Apparently on evaluation of the records of the
proceeding it is crystal clear that the applicant is no way
5‘cmnnected with the charge and even if SW-4 and SW-8
pfe%ented their case, same could not have affected the
finding of the I as their evidences were naot  at  all
Pélevant for the purpose of determining the facts as well as
in  recording its  findings. However without taking into
consideration these aspects of the matter the 'di%ciplinary
authmrity issued the impugned order which is not at all

sustainable and liable to be set aside and quashed.

4.14. That the applicant begs to state that on
attaining the age of superannuation he was retired from hig
service w.e.f. 29.2.644 but due to pendency of the so-called
departmental proceeéding which in fact came to an end in  his
favour, he is yet to receive his pensionery dues and the
respondents have virtually punighed him by withholding said

dues which is not permissible under the rules holding the

field. It is pertiment to mention here that regarding

withholding of his pensionery dues the respondents are yet

to furnish him any suitable reply which clearly indicates

the wlterior motive on the part of the respondents and as

such appropriate direction need be issued to the respondents

to release all the pensionery dues including penal interest

forthwith.

o



4.158. That the applicant begs to state that due to

pendency of the disciplinary proceeding the respondents have
not yet finalise the pension papers of the applicant and as
a result of such inaction the applicant is yvet to receive

his pensionery dues and is facing fremendous financial

hardship. It is under these peculiar fact situation the

applicant has come under the protective hands of this

Mon ‘ble Tribuna)l seeking an urgent and immediate relief for

redressal of his grievances. It is also under these peculiar

fact situation the spplicant prays for an  interim order

directing the respondents to finalise his pensionery dues

Cduring the pendency of this 0A.

8. GROUNDS FOR _RELIEF WITH LEGAL PROVISION:

N Far  that the action/inaction on the part of the

Crespondents  in initiating the departmental proceeding  and

issuing the impugned order dated 18.14.84 dated too without
following the due procedure laid down in the CCELEA) Rules
1965 is per-se illegal and same are liable to be set amide
and guashed.

.. Far +that the respondents have acted contrary to
the settled proposzition of law as well as rules guiding the
field in issuing the memorandum of charge after & lapse of
about 11 years and as such same is nob at all sustainable

and liable to be set aside and quashed.

5,3, Ear  that the respondents have acted contrary to
the settled proposition of law in not furnishing the enguiry
report dated 12.5.83 to the applicant causing SO ous

prejudice  to his deferce and as such entire proceeding is

14



liable to be set aside and guashed.

S.4. Foar  that the respondents have acted illegally in

issuing the impugned order dated 18,168,584 that too after his

retirement and without supplying the enquiry report dated

12,5%.63 and as such same is not sustainable and liable to be

melt and quashed.

T For  that in any view of the matter the impugned
action of the respondents are not sustainable in the eye of
law and lisble to be set aside and guashed.

The applicants craves leave of the Man 'bie

Tribunal to advance more grounds both legal as  well as

factual at the time of hearing of the case.

L AHLDETAILS OF REMEDIES EXHAUSTED:

That the applicants declares that he has exhausted
all the remedies available to them and there is s

alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

 COURT 2

[ s B I

The applicants further declares that he has  nob

filed previously any application, writ petition or suit

regarding the grievarces in respect of which this

application is made befare any other court or any abther

Kench of the Tribunal or any other authority nor  any sueh

application ; writ petition or suit is pending before any of

them.

11



Cdated 22.2.42 and to release his pensionery dues

8. RELIEF SOUGHT FOR:

Under the facts and circumstances astated above,

the applicants most respectfully prayed that +the instant

applicaetion be admitted records be called for and after

hearing the parties on the cause or causes that may be shown

and on perusal of records, be grant the following reliefs to

the applicantsi—

8.1, To set sside and guash the impugned order dated

18, 18.84 along with the proceeding antd  to exonerate the

applicant from the charge isausd under memorandum of charge

forthwith

Ep e

along with an interest 21% p.a. on such delayed settlement

Cof duss.

B.3. Cost of the application.
8.3, Any other relief/reliefs to which the applicant is
entitled to under the ftacts and circumstances of the case
and deemed fit and proper.
g, INTERIM ORDER_PRAYED FOR:

That the applicant during the pendency of this
application prays for an interim order directing the

respondents to release all his pensionery dues forthwith.

nuuuuunnalinnnn-nnlucnnnnnnuannuununuunu
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11. FPARTICULARS OF THE §.P.0.:

Pt W22 hk

i. I.P.0. No. H
2. Date H D_Lk (x \ 9 \{
%, Payable at s Buwahati.

12, LIST OF ENCLOSURES:

As stated in the Index.



VERIFICATION

T: Bhri FpGamenanda Math, sged sbout 61 years, son
of late Pitambar Ch. Nath, at resident of Vivekananda Road,
ﬁljrhmx; fssam, do hereby solemnly affirm and veritfy that

Cthe atatements macie : in para-
graghs $8:1D0 8042 478, L8 b0 bl e, ) . TR tTUR
to . my knowledge and - thoses macls i
paragrmphm‘45»4“4hﬁ.5:...,uﬁf9n,» are also matter of records
arnt the rest agre My humblﬁ submission bhefare the Hon'hle
Tribunal. I have not suppressed any material faocts of the

CaEd. i

! I am the épplimant in the instant application and
as such well convergent with the facts and circumstances of
the: case and slso competent and authorised by the other
app&icants to sign Fh@ verification.

: A I sigrn on this  the Verification on  this

thef%zl day of N o of 254,

A

»



No.26:6/94-Vig. ..~ A,

4--,,1‘ .
o e . " T . S
Government ofIndia A ST SR
Ministry of Cpmnnunicahopg; N It

Department of Fosts. *." \ pani’

.

! R IS (R
| <y, Dak Bhawan, Sansad Marg, |
' SR """‘?_“T:f”ff’Ncw Delhi - 110 001.
e L ' ,*}; -
- n !
- Dated: 22 22002 |
‘ . CoE i
. oo §
MEMORANDUM " ,L

o S ey -

The President proposes to hold an inquiry against Shri, Prem.’zmanda Nath,
Asstt, Postmaster General (Technology/Estt.), Office of the::Chief Postmaster
General, Assam Circle, Guwahati under Rule 14 of the Central Civil Services
(Classification, Control and Appeal) Rules, 1965. The" substance of ihe
imputations of misconduet or misbehaviour in. respect. of which the inquiry is
proposed to be held is set out in the enclosed statement of articles of cliarge
(Annexure D). A statement of imputations of miscon.gw_gct orimisliehaviour in
support of each article of charge is enclosed (Annexure II). A list of documents by
which, and a list of witnesses by whom; the articles of charge are proposed to be
sustained are also enclosed (Annexure I andIV).- =~ "o oo s

e e e yw ey e

receipt of this
10" state .whether he

2. Shri Premananda Nath is directed to submit within 10 days.of
Memorandum a written statement of his defence dnd- alsot
desires (o be heard in persom. ' R

[

. 3
JPR !
e S
b

i
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3. [eis informed that an inquiry will be held only in respect .of?th‘o.‘éé"artiqlés. of: !, “r

charge as are not admitted. He should, therefore,.
article of charge,

4+ Shri Premananda Nath s lurther informed that if he does not submit his. .
writlen statement of defence o or before the date s

pecified in para 2 above, or.iy ko
docs not appear in person before the inquiring authority, or otherwise fails:or’ ¥t ?:
refuses to comply with the provisions of Rule 14 of the CCS (CCA)Rules,19§5 s R
or the orders/directions issued in pursuance of the said rule, the inquiringauthority.e IR
may hold the inquiry against him ex parte, v A
R e e M =
. o ."V.» e R UL “r"r\;';”%:%‘;.; 1] " 1““‘ \”‘O,JJ“ ""'"‘“":'“ :.'
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specifically admit or deny cach ™ k-
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5. Attention of Shr l’mnananda Nath 15, iuvncd to Rule 20 of the Central Civil

Sunws (Conduct) Rules, 1964;under which rio ‘Government servant shall bring or

attempt {o bring any political or outsndc mﬂucnco 10 bc.u upon any ‘superior.
authority to further his interest in 1espcct of matters pertammg 10 his service under

the (mvunmcnt If any lcplescnlatwn 1S rccexved on his behalf {rom dnévhcl'
person in respect of any matter dealt with in these proceedmgb it will be prcsumed
that Shri Premananda Nath s aware of such a representation and: that it has been
made at his instance and action will be taken agdmst hun for v1olatlon of Rulc 20

of the CCS (Conduct) Rulcs 1964. . -_ S |

6. The receipt of the Memorandum may be ucknowlcdbcd

N }
iy

! RERT

By order and in the name of the President.

DS RN Pl

ASSTT. DIRECTOR GENERAL (VIG.)

Shi1 Premananda Nath,

Asstt. Postmaster General (I'colmology/Lsﬂ)
Office of the Chief Postmaster General,

Assam Circle, Guwahall - 781 001.

~(Through CPMG, Assam Circle, Guwal‘l"iaﬁt,'i;781 001.)
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ANNEXURE-I

| STATEMENT OF ARTICLES or CHARGE "FRAMED
AGAINST SHRI PREMANANDA NATH, ASSTT. POSTMASTER
GENERAL (TECHNOLOGY/ESTT.), . OFFICE ~OF s THE CHIEF |
POSTMASTER GENERAL, ASSAM CIRCLE | GUWAHATI

T4

That the said Shri Prcnmnanda Nath WhllC functlonmg as
Sr.Postmaster, Guwahati GPO duxmg the perlod from 1591 10.23.12.91
wrongfully passcd for payment of two numbers,of false and forged

bills/vouchers of arrears of family pension under. the “Employees Family

Pension Scheme, 1971” amounting to Rs.28 300/gi in; total on;different
- dates during thc said pcrlod R

It 1s, therefore, alleged that by the aforesald acls,,thc 3dld Shri
Premananda Nath failed to exercise the ver1ﬁcat1on and; chccks bcforc
passing the bills/vouchers of arrears of pension as. 1equ1red undcr Rule
FIS(L) and 118 of Posts & Tclegraphs l*manual lland-Book, Yol.II
(First Edition - Reprint), failed to maintain absolutc mtcgrlty and
devotion to duty and contravened the provmons lald?-down in Rule'
3(1)(1) and 3(LXii) of CCS(Conduct) Rulcs 1964 |
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" ANNEXURE-II

STATEMENT OF IMPUTATION OF MISCONDUCT! OR
MISBEHAVIOUR IN SUPPORT OF THE ARTICLES OF CHARGE
FRAMED ~AGAINST SHRI PREMANANDA NATH, ASSTT.

- POSTMASTER GENERAL (TECHNOLOGY/ESTT.),” OFFICE ‘' OF

IHE * CHIEF POSTMASTER ' GENERAL,  ASSAM CIRCLE,
GUWAHATI. ‘ T R,

That the said Shri Premananda Nath presently working as Asstt.
Postmaster General (Technology/Estt.), Office of the Chief Postmaster
General, Assam Circle, Guwahati had functioned as Sr.Postmaster,
Guwahati GPO during the period from 1.5.91 to 23.12.91. During 1991
o 1993, Shri Ghanashyam Buzarbaruah, Postal Assistant in the
Accounts Branch of the same GPO had fraudulently withdrawn and
misappropriated pension arrears to the tune of Rs.3,84,407.15 in total on
different occasions (rom the accounts of different pensioncrs under
“Employees Family Pension Scheme, 1971 by preparing false vouchers
and gelting signatures of different passing officers on these falsc
vouchers. In fact, the payment of these arrears of pension had already
been made to the actual pensioners earlier in the same GPO. QOut of the
false and forged vouchers by y_ which the fraudulent withdrawals were
made, the said Shri Premananda Nath liad signed and passed the

| vouchers shown below for payment in his capacity as Sr.Postmaster on

the dates shown against cach of them:-

Sl |Name  of  the|Period of Amount | Date  of
No. | Pensioner - | arrear and date of | subsequent
= *welgenuine. | fraudulent.
_FPayment | payment.

)

J. V"Smt.'l’arubala Deb | 1.4.84 ‘tOxf Rs.11,624)- | 14,1091 |
| v |31.5.89 ¢ 1821789 |

M,

2. |SmtGulBahar | 14.12.86 1o | Rs.16.676/- | 21.10.91
30990  [111090 | .

The said Shri Premananda Nath failed to exercise the vérification
. ) > . ’ . "d".”-}ﬂ%‘ ‘-‘- 1
and checks before passing the bills/vouchers of pension as required

L,



e

under Rule 115 (1) and 118 of Posts & 'l‘glegféplls'Fih‘anci_al -’Hax_)d-
Book, VoLl (First Edition - Reprint), and thus facilitated .making -of
fraudulent payment of pension arrcars amountmg to Rs_gi}w,_i%_e(_)__O/- in total

and caused loss o the Government R ol -

. . q} Ex! '.e"f l"\ P - \Qf

1 1. L;t{.ﬁfn‘j'xol". -',»f' .
Thercfore, it is allcgcd 1hat by thc -aforesaids acts,«thc saxd Shri
Premananda Nath failed to exer cise the vcrlﬁcauou and- chc(,l\s before
passing the bills/vouchers of arrears of pension as 1cquncd under Rule
115(1) and 118 of Posts- &, Telcgraphs’Fmanmal‘*Hand-Booh «Vol.II

(First Edition - Reprint), failed towmggﬁdumbwlut'_;;gj_gtegutxg\and

devotion to duty and contravened.. the . provisions.. l_ald down lll Rulc
3(1)(1) and 3(1)(ii) of CCS (Conduct) Rules ¢1964 li Row
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LIST OF DOCUMENTS BY' WHICH THE ARTICLES OF CHARGE.
ERAME AGAINST SHRI PREMANANDA NATH, ASSTT. POSTMASTER .

GLNERAL (TECHNOLOGY/ESTT.), OFFICE OF THE CHIEF POSTMASTER

GENERAL, ASSAM: CIRCLE, GUWAHATI '_'PRQP;G_S:ED TQ' BE

c

SUSTAINED, | .

e 4w o
et T

S RN

A7 Paid voucher dated 14.10.91 for an amountrbt"'_.Rs.ll,6_24/- »;bemg_mélaﬁcafﬁg :
of pension paid to the name of Smt. Tarubala Deb (alleged to be false). o

2" Paid voucher dated 21.10.91 for an amount of Rs.16,676/- being the arreags' .

of pension paid to the name of Smt, Gul Bahar (alleged to be false). o

3. Paid voucher dated 11.10.90 for an amdimt of le.16,676/-‘ fbeing the arrears ,

u
. '4

of pension paid 10 the actual pensioner Smt, Gul i’l?,ahar_(_(}cngine).; Lo

4. Schedules of pension payment containing entries of the payment made falsely

on 14.10.91 and 21.10.91 (2 sheets), . ‘

1 +
| H ‘
oy e

3. HO Cash Book of Guwahati GPO containing entry of charges against the
fraudulent paymen( of pension (EFPS) on 14.10.91 in the GPO and also.

containing signature dated 15.10.91 of Shri Premananda Nath as Senjor
Postmaster (2 sheets). o :

6. HO Cash Book of Guwahati GPO containing entry of the ch.ﬂz‘u“ges_ aga‘inst, the

fraudulent payment of pension (EFPS) on 21.10.91 jn the GPO and also’

containing  signature dated 22.10.91  of Shri - Premananda  Nath  as
Sr.Postmaster (2 sheets), ‘ : C

7. Treasurer’s Cash Book of Guwahati GPO' contain_iﬁg entries (;f ﬁaudulétﬂ{t‘
- pension payment (EFPS) on 14.10.91 and 21.10.91 (2 sheets),

8. ATR's Rough BookeGontaining the entry of fraudulent p‘z‘lyr:r‘leﬂt_‘_of pension
(EFPS) on 14.10.91 and 21.10.91 in the GPO, Guwahati (2 sheets). o

9, Opinion No.DXC-235/95 dated 27.2.‘96‘of the Govt. Examiner of Qu_cstibncd,:'

Documents.
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2. Shri Sukumar Paul, Dy, Postmaster-IJ, Guwalmti GPQ ‘(the 'lhéﬂ_ |
3. Shri ]

M Shi LS, Tutija, M.Sc, Dy, GEQD (Retd.), 22 Golden Palace

5. Shri Kanak Ch. Das, Postal Asstt., Silpukliuri SO

- 20-

- ANNEXURE-IV

LIST OF WITNESSES BY WHOM THE ARTICLES OF =
CHARGE FRAMED AGAINST SHR] PREMANANDA NATH, - ~

ASSTT.  POSTMASTER GENERAL (TECHNOLOGY/ESTT.),

OFFICE OF THE CHIEF POSTMASTER 'GENERAL, - ASSAM

CIRCLE, GUWAHATI, ARE PROPOSED TOBE'SUSTAINED. *

[~ Shri Nagendra Nath Sarma, APM (A/cs) (Retircd) Gllwg!lali GPO
— how at Birubari P.O. Gopinath Nagar, Guwahati-16, o

APM(A/cs) Guwahati GPO.

Colony (A.B Road) near Raj Shree Automobile (Godbadi
Bridge), Indore (MP) - 452 009, " S

, Guwahati-3 -
(the then PA, Aocounts Branch; Guwahati GPO). .

6. Shri Chandiram Kalita, Postal Asstt., North Guwahati SO (lhc_

then PA(Receipts), Guwahati GPO). :

(the then Bill Clerk, Accounts Bxfa.nch,tG;l}yghati GPO).. - R

(Investigating Officer of the Case). T
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_alit Ch. Deké, Group~D; Adcodnts Branch, Gllwéllati GPO.' |

Shri Dwijen Medhi, Postal Asstt, Fanéy Bazar SO;"_Guwal1at{-lf -

Shri T. Thangzalian, Inspector, Central Bureau-of levestigatiétgi_ -
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SR VA - 2t K

TN To
i 1 o © The Director General
S (Vigilance)
S - Department of Posts:
Ly ff DakBhavan,
' NewDelhi - 110001.
(Through : The Chief Pos’rmas‘rer General Assam Circle,
Guwahati- 781001)
Subject:- Submission of defence statement in connection with
Rule-14 of CCS(CCA) Rules 1965 drawn against  Sri
Premananda Nath, Assistant Postmaster General
(Technology/ Estt), Office of the Chief Postmaster
General, Assam Circle, Guwahati vide D.G Posts, New
Delhi memo no. 26-6- 94- vug da’red 22 2- 2002
Sir, i :

L beg to acknowledge the receipt of above memo delivered
tome on 26" Feb'2002,

That Sir, .
Before defending myself against the unjust charges framed
against me after a spell of 11 years, I feel it hecessary to bring before your

kind notice the following few instances of my past servnce activities mvolvmg

my integrity and devoho"\ to duty acknowledged by ‘rhe Cen‘rral Governmenfﬁ_‘_'ﬁ_}‘ :

.as well as State Government and also by Honble Pr'lme Mxnasfersé'f"'-"'“

f Scca c‘rarlm . '**:"Z‘L?*f )
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That Sir,
From today nearly 11 years ago, while T was holding the charge

of the Sr. Postmaster, Guwahati GPO, covering the period from 1-5-91 to

24-12-91, the department of Posts felicitated me with “"Dak_Seva_Award”

B T PSR,

for the year 1991-92 after evaluation of my performance of utmost devotion .-

to duty and exemplary leadership qualities in a most volatile and trying
situation. The commendation certificate dated 10-10-92 issued by Sri R

Thiagrajan, former Chief Postmaster General, Assam Circle, Guwahati, Xerox

copy of the certificate is annexed at Annexure - "A". Tt will speak for

itself.

That Sir, : |

ODue to my extreme devotion  to duty and sincerity,
active participation in various capacity for implementation of new schemes/

systems in the field of Postal operation, Shri H.D.Deve Gowda, the then

Hon'ble Prime Minister of India awarded me "Mohila_Samriddhi Award -

1956" followed by issue of commendation certificates to me by the State

Government authority on 26.1.96 for successful implementation of MSY, the

scheme introduced by the Honble Prime Minister of India.

{Annexure- “8")

-

That Sir, ‘ , o L
The quality of integrity & utmost devotion to  duty, I
displayed in various capacity can also be assessed froim the commendation

certificates issued by ;- _

() Shri' AN.D.Kachari, IPS, former DPS(HQ), O/0 the Chief Postmaster
General ,Assam Circle, Guwahati on 15.4.1997. (Annexure - “C”)

JH e
Vites




(i) Sri M S Raoo, TAS, Dcpuly .Commissioner, Carhcu ‘Silchar dated
4.4, U)')‘J(Annaxurv - D ) : | '

/

(i) - ahu M.SRao,IAS, Deputy (ommussmner Cachar‘ D:srnd on ?6196

(Annruxr*e - "E")

(iv)  Chairman, Town Offmol l.anguage Implememmlon Commnlroe Silchar, |
Ministry of Home Affairs, Department of OfflCla\ Languoge
~ Government of India dated 251997 (Anneuxr'e o )"

(v) - Shri PKBarThakuu TAS, Depu‘ry Commlssnoner Cachcr District on

19.1.98 (Anneuxre -"6") ERTEC TR

Thus affer a long spell of 11 yeors I do no’r think that
any duthority can 1cr'nuh my hard earned ‘ra!en’red and falrhful service

carcer by a stIe str oke with frnvolous/fobmcm“ed and fake charge

FhaT Sir,

Itis afact thatI worked as Sr PosTmosTer GPO Guwaha‘rl |

T have been charged for non checkmg and vemfncahon of bllls/vouchers of

arrear of pension paymcm as rcquwed under Rule 115( 1 ) qnd Rule 118 of |

P&T FHB VolIL and thereby fmled to mom’ram absquTe m‘regrlfy and

devotion to duty.

In this connegjuon 1 beg to state ‘rhafufx‘r’ ever'y s!&ge'b'f mquury.}"'

gt i e

conducted in this case, I d'sowned my signature on The bnlls ‘qnd voucher‘s "

‘when shown to me. If any official, in an or‘gomsed way, sk|llfu1ly forged my A‘

o

signatures and managed to defraud the Governmen'r money,

] 1 .'

Head of office ina Gozcl‘red Heod Pos‘r Office canno‘r be held responsuble ‘

\g4‘i

N\m covcr on both the dah,s i.e.on 14 10.91 and on 21 10 91 none came to me

for authorization of paymenT of arrear pensnons whnle fr‘easur'y works fell

bemg Theg ‘.



: I\ - ..

—
under the contfrol of Dc;mly Posfmasfer‘ *I Copy of *rhr' dh rll)lmon of
works 15 enc Ichd as Annnxurv = H Smcc myself was hot- aware of the )

alleged fraudulent payment of arrear paymem of pen'snon question nf
violation of the provisions of quoted Rules does not arise keepm_; in view Th'

UI(J( lines given in note-I below the rule 115(1) of P&T FHB VoI II.

That Sir, . .
Integrity mcans~upr|9h‘rness honesfy cmd pur'n‘y ‘while

devonon to du‘ry means fmThful service. In ThIS msTan’rj' ase, «I was qun“e, ;

ignorunt about these allegud fraudulent paymen‘rs of ar*rear'" paymem‘ of;v_

pension, Thus lack of absolute integrity and devotion to du’ry on my parT does

hot arise, where I have been rewarded with "DAK SEVA AWARD" for
working with extreme devotion to duty in most volatile and 1rymg situation
whet the Guwahat| GPO was stronghold of indiscipline and the morale of the

JU])PI visory staff was at its Nadlr

In view of the far‘r and cmcumﬁanceo narr'a‘rcd abovo I beg 1o~

refute the charges brought against me and also I beg to pray before your
in honom 1o exonerate me fr om the charges taking into consideration of

tmy {ru‘rhful services I render ed in the Department and relieve me from my

mental agony and for which ac =t of kindness I shall remmn grcteful to you.
Enclosures: /\nnexure "A" to " M )

, . \ - Yours faithfully,
Dated at Guwahati, . - f’q_g_%\m@h&g Naf g
The f,.03.2002 (PREMANANDA NATH )

Asstt. Postmaster General (Technology / Estt) -
0/0 The Chief PosTmasTer General,
.. Assam Clrcle Guwahah 781 001,

gﬁ%ﬁ

M

piros




ORDER

WHEREAS an inquiry under Rule-14 of the:Central Civil Services

(Classification, Control- and Appeal ) Rules, 1965, . is being held - against Shri
Premananda Nath, Assistant Postmaster General (’I’echnology/Estt ), ‘office of the

Chief Postmaster Genelal Assam Circle, Guwahati.-

AND WHEREAS the President con51ders that an Inquxrmg Authorlty

should be appointed to inquirc into thc charges framed against the said Shri
Premananda Nath.

NOW, THEREFORE, the President, in exercise of the powers conferrcd

by sub-rule (2) of the said Rule, hereby appoints Shri V.C. Roy, Dircctor of

Postal Services (HQ), office of the Chicf Postmaster General, Assam Circle,

Guwahati 781001 as the Inquiring Authority to inquire into the charges ﬁamcd
against the said Shri chmdnanda Nath.

By order and in the name of the President.
=P\ )

) ~ (SSK.RAO)
Asstt. Dir. General (Vig.)

Copy to

/ Shri  Premananda  Nath,  Assistant - Postmaster ~ General

(Technology/EstL), office of thc Chief Postmaster General , Assam Circle,
Guwahati. ' |

("l“ln'ough CPMG, Assam Circle, Guwaliati - 781001 ).

pitested

o

Advocaté.

GOVERNMENT OF INDIA _ ’
MINISTRY OF COMMUNICATIONS & IT
DEPARTMENT OF POSTS
(VIGILANCE SECTION) .- |
DAK BHAWAN, SANSAD MARG S
NEW DELHL-110001:%,
No.: 26-6/94-Vig,. : Dated: /4 August, 2002."

e e e ————




. . B N s $V
GOVERNMENT OF INDIA . .
MINISTRY OF COMMUNICATIONS & IT
DEPARTMENT OF POSTS 7o
(VIGILANCE SECTION)

DAK BHAWAN SANSAD MARG,
NEW DELHI -1 10001

No.: 26-6/94-Vig,. S . Dated: '-'/_;Q/_August, 2002.

ORDER

WHEREAS an inquiry under Rule-14 of thc Central -Civil Services
(Classification, Control and Appcal) Rules, 1965, i bcmg hcld against Shri
Premananda Nath, Assistant Postmaster General (Technology/Lstt ), office of the
Chief Postmaster General , Assam Circle, Guwahatl S

AND WHEREAS the Presxdent considers that 'a‘Prcsentinf, Officer

should be appomted to plescnt oon behalf of the Prcs1dent thc case in suppou of
Articles of charge.

NOW, THEREFORE the President in exercise of the powers conferred
by sub-rule (5) (c) of Rule-14 of the said Rules,. hercby appoints Shri Sudhir
Ghosh, Assistant Director (Mails & WLF), ,ofﬁce of thé Chief Postmaster
Gcncml Assam Circle, Guwahati - 781001, as Plcscntmg Ofﬁccx

By order and in the name of the President.

)
 (S.S.K.RAO)
Asstt. Dir. General (Vig.)

Copyto:

~ Shri  Premananda  Nath, Assistant ~ Postmaster ~ General
(Tcchnology/Estt.), officc of the Chicf Postmaster General , Assam Circle,
Guwahati, -

( Through CPMG, Assam Circle, Guwahati — 781001").

A,
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DAILY ORDER SHEED DATED 14.02.2003

1. Further hearing in the case of departmental inquiry against -

Sri P. Nath, the then Senior Postmaster,‘ Guwahati' GPO and now
APMG (Technology), 0/0 the Chief PMG Guwahati under Rule 14 of CCS
(CCA) Rules 1965 was held today m the chamber of DPS (Hq) Guwahati.
2. The followmg were present:

1. Sri S. Ghose, Presenting Officer

3. Today, examination of two State witnesses i.e. Sri H S Tutija, SW-4,
and Sri T. Thangzlian, SW-8 is to be done. However till now i.e. 1300

hours, they have not turned up. The PO requested _toﬁwait till evening.

4. Sri P Nath, the Charged Officer and Sri S. Das, Defence Assistant,

informed over telephone that they are‘engagé'd for éof’ne Orgent official work
and requested for postponement of inquiry for today They assured that |f
witnesses turn up, they will be able to attend the inquiry; otherwise they
requested to hold the inquiry on 15.2.2003. '

5. The request was granted as PO had no ob]ectnon. o

b 'J! *\

6. The inquiry was adjourned and shall resume on 15 2. 2003 at 1100

. hours. If the witnesses turn up today, the P.O. is reques;ed to producel

them tomorrow for further inquiry.

s

N F A oo /% SUANE WAL
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INQUIRY OFFICER  PRESENTGINGOFFICER ~ CHARGED OFFICER -~ DEFENCE ASSTT

& DPS(Ha), GHY & AD A/C, GHY & APMG(TECH) GHY & SPOS JORHAT
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EXAMINATION OF CHARGED OFFICER BY INQUIRY OFFICER :

Question :

Answer .

Question :

Answer @ -

Please see S-l and S-lt on,which your signature above the
rubber stamp of Senior Postmaster, Guwahati GPO is present.
Along with it please see S-IX where the examiner has
mentioned that signature is genuine. What do you have to sey
about this.

On 14.10.1991, | was on Casual Leave as per D-l. So, the
question  of genuineness of my slgnature does not arise.
Similarly the signature on S-1l fully tallies with the signature of
S.1 and | claim both as being not my signature. My signature is
on D-I which does not tally with either S-1 or S-l. Therefore |
can not claim any genuinity or otherwise on S-IX, but | can

_evidently say that S-1 and S-1l does not bear my signature.

Is it possible that you wrote in order book. of Guwahati GPO
that you are proceeding on Casual Leave and subsequently you
cancelled your leave and continued to perform your duty of
Senior Postmaster from 14.10.1991 onwards for next six days.

No Sir, | did not cancel my casual leave and proceeded on
leave as is evident from the signature of my substitute on the
order book dated 14.10.1991 exhibited in D-1 and the signature
of Senior Postmaster on S-V (2) dated 15.10.1991.

Examination of 1.0 is over.. .

(v C ROY)
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INQUIRY OFFICER PRESENTING OFFICER CHARG OFFICER = DEFENCE ASSTT
& DPS(Haq), GHY & AD A/C, GHY & APMGI(TECH) GHY & SPOS JORHAT
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No. 26-6/94-Vig.
Government of India
Ministry of Communications

Department of Posts L :
Dak Bhawan, Sansad Marg,
New Dethi - 110001

Dated: | @.10.2004

"

ORDER

‘Ihe President, in exercise of the powers conferred by sub-rule (2) of Rule 14 of CCS (CCA)

Rules, 1965, appointed Shei V.C. Roy, the then Dircctor Postal Services (HQ), office of the Chicf
Postmaster General, Assam Circle & now DPS, Ambala, vide Order No.26-6/94-Vig dated 12.8.2002. as
the Inquiring Authority to inquire into the charges framed vide Memoranduin No.26-6/94-Vig dated
22220072 apainst Shri P.Nath, APMC and now retired. The said Inquiring Authority submitted his Inquiry

Report d

ated 12.5.03 trough the CPMG, Assam Circle. {laving carefully considered the inquiry report,

fhe disciplinary authonity, i.e. {he President of India, has observed as follows:-

5

(1) That the report dated 27.2.1996 obtained through GEQD (Ex. $-IX) is un important

document and its validity or otherwise cannot be determined without recording the
evidence of SW-4 and SW-8.

(i) That the stnmons issuced to the Dy. GEQD (SW 4) do not bear either the opinion nunber

or the reference of the letter vide which the opinion was made available as cleatly
mentioned in para 3 of GEQD letter dated 22.2.1996 (Ex. 8 ~ 1X).

(i) That the L.O. has filed to take necessary action to etiforee altendance of the two crucial

witnesses (SW-4 & SW-8) whose evidences are material in the case.

On the basis of the above obscrvations, the disciplinary authority, under Rule 15 (1) of CCS

© (CC'A) Rules, 1965, remits the case lo the 1.0O. for further inquiry for recording the evidence of GEQID as
well as the Investigating Officer of CBLand report. :

3

The receipt of the Order may be acknowledged.

By order and in the name of the President.

\ .
(5.8.K. RAO),
ASSTT. DIRECTOR GENERAL (VIG)

Encls: (@) Documents : D-1 TO D-1V AND Ex. $-1TO Ex.S-IX (FOLDER~ .

To

(by Daily Order Sheets & other velated documents
(S1.No.11039)- FOLDER-TL.
(¢) One copy of 1O Report.

Shin V.G Roy,

Director Dostal Services, Ambala & Incuiry Oflioer,
Oftice of Chicf Postmaster General.

{aryana Circle,

Ainbala - 133 001
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(’.‘opyf to:-

-

Lo

Shri Premananda Nath, Retired Asstt. Postmaster General( l'cohnology/E'stt.)',';Ql]icc ol the Chief
Postmaster General,. Assam Cirele, Guwahati - 781 001 (Through 'CﬁPl\'I‘(I, Assam Clrcle,
Guwahatl), o : ‘ :

Shii Sodbir Ghosh, Assistant Dircctor (Mails & WLF), oflice of the Chief Postmaster General,
Assam Circle, Assam Circle Guwahati and Presenting Officef (Through CPMG, Assam Circle,

Guwuhnﬂ). ¢

Shri §.1¢. Das, Chief Postmaster General, Assam Circle, Guwahati f’:781.00_1' with the request that
the enclosed memoranda, in original, may please be got delivered to Shri Premananda Nath,

‘Retired Asstt. Postmaster General (Technology/Estt.), Office of the Chief Postmaster General,

Assam Circle, Guwahati — 781 001 and Shri Sudhir Ghosh, Assistant ‘Diregitof and their dated

~ucknowledgetment sent to the Directorate for record.

parevul,
. . (SSK.RAO)
ASSTT. DIRECTOR GENERAL (VIG)
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